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N THE CENTRAL ADMINISTRATIVE ‘Iﬂ]BUNAL s HYDERABAD BERCH

AT I-ISIEDERABAD

R.ANO, 76/98 in OA,1087/96 .

BOTWEEN : l

H.V.5.5agtry, Senior Section

2 ~—

Supervisor (TDA Grade-111), 0/o, Chisf -
Eﬁpigger tﬁivil ’ A.S;Zong: Ketis, Hyd.

C.H.Salaiah, |

Senior Section Supervisor (TOA Gr,III),
O/o Chief Engineer, Civil, Telecom,
A.P.Zone, Koti, Hyderabad, i Respondent

The Chief Engineer, Telecom, |
A,P.Zone, Hyderabad, (

Counsel for the Applicant | .. Hr, K.Ve
Counsel for the Respondents | ee NI,V Ve
l for

’ Fir, B W

' for

HON 'BIE SHRI R,RANGARAJAN 3| MEIBER (ADiN.)

L0 ' |
HON'BLE SHRI B.S, JAI PARAMBSHWAR s MEMBER (JUDL.)
. o
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Date of Qréers 26,2,99

s Applicant,

.+ Respondegnts,

hkateswara Ra’

hkateswarakao
R-1

Sharma
R 2

X as per Hon*ble Shri B.S.Jal Parameshwar, tembex (J) X

- o

|
T Mr,¥.Venksteswara Rao, learned counsel for thf

Mr,B.N.Sharma, for the Respondent No,2, None for Rel,

g

applicant,
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24 E=2 in the-OA has filed this application praying to

review the order dated 22,9,98 passed in the OA,

|

3e In the said OA'a direction was given to the respondents
to cﬁnsider the case of the gpplicant for promotion ko the
post of TOA Gr-1V on thg basis of the rules applicablfle for
promotien to the post of Gr-&v on the date of eccurrpnce of
the vacancy, and further stated that the applicant is entitled

for notional fixation of pay from the date of occurrence of

vacancy and afrears from the date of filing of this [CA,

de The applicant in the RA has already been pro%oted

te TOA Gr-IV on 18,10,96 as [stated by the review applicant's

counsel,

Se At the time when we éave those directions R¢$2 was not
present, |

Ge The Respondent NoO,2 had not Spccifically bropg ht out

to us in what menner the directions given in the CA would

affect his prospects, His contention that the ordefr was
!
issued after examining the ;rule positicon and a resegrvation

L'tﬂJ'/Y‘—‘ - ’
has given against a single vacancy as per the decision of the

|

Hon'ble Supreme Court. Thqs he submits that consideration of
the applicant for the post of TOA Gr-IV mey affecty It is for

|
the respondent authorities to consider that aspect [while

implementing the directions given in the OA, AS gaid the
R=2 has not.hrought out_any errorsapparent on record warrenting

review’u@_a¢¢ucgmw\iﬂ ankr Cammatt

J% —




Hence the R,A, is dismissed, No costs,
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_ ) ‘.* ” p’ Ty Merber (Mmn,)
]
WV Dated g 26th February, 1959
| o« Dicta"teci in. Open Court ) ﬁ'wf(/\
'(l | 3348,
sd | | (

|
|
|
|
‘(
|
|




